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APPLICATION NO. 07

fm 2 RVAYA (a/wﬁ4

oFigy 2000

Applicant(s)
| 7/ nolis b ONS-
Reéspondent(s) Z,L 7a%e 67/) ZQ/ 9‘
|
o e Advocate for Applicant(s) ga}im .
. [ e
O Acﬁ;!mcgte for Respomdemt(s) ,L/,,.,.( A - M ‘ 7

- Nda'cs; of the Registry Date OI;icﬂ,e; aof the Trﬁbﬁmag
1 14.3.00 - This matter relates to the Single
PN Bench. Let this case be listed before
A a|apbiicanes W & Single Bench to-morrow on 15.3.2000 for
¢~ . form|and withis lfﬁ% | consideration of Admission..
fihas “.{E Re 8O ‘ :
depolicl iy a8 N o P .
‘P(;?‘ﬁ 057 A73S/€é Mﬁ'/er(J) Member(A)
“ared 'f’ /2.2 .26vT :
: im -
| “\44({]% 15.3.20005'; | Mr.G.Choudhury, learned aounsel
RO v ) for the applicant. Mr.B.S.Basumata:y,
MQIB/V o l;'earned Addl.C.G.S.C. for the respon-
- r‘é‘ 9),44 dents. Mr.Basumatary learned Addl «CeGeSeC
\M\p’\ : prays for adjournment to get instructions
‘ from the respondents. List on 29.3.00
| for consideration of Admission.
Mr.G.Choudhury learned counsel submit*
for an interim order. According to him
Copy of| the order be the applicant has not yet vacated the
furnishe’ld 1?{:0 the counsel quarter as on to-day. Status quo as on
for the Lparﬂ:ties. \ | to-day shall be maintained till the ° \
” g%@fa | next date, that 1s,29.3.00,
| in Member(a)
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0.A. No. 101/2000 i

Date | *© = ° Ordcr of the Tnbunaﬁ

Ty -~ De Dage | \
;l\‘ ';g* ;28 ~}129.3.00 No show cause has been submitted.
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Heard lerned counsel for the parties.
Appllcatlon is admitted. Noh_further
notice need be issued as nOtiﬁes have
alredy been issued. '. ,
List for written stétéﬁent and
furﬁher order on.27.4.2000. ,nil. \v

Heard Mr. G. Choudhury, léarned

S counsel tor the applicant on the interim
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prayer. Mr. Choudhury again submits that
the applicant has hnot vacated the'ﬁk
quarter till today. Status gquo as on
today shall be maintained until furth%r

order. -

Erd

27.4.00 J Two weeks time allowed for
| submission of written Statement on the
prayer of Mr A. Deb: Roy, learned Sr.
C.G.S.G. List for written statement

“and further orders on 16;5.OO.A .

nkm

 ;6.5;00 Mr. B.5. Basumatary, learned Addl.

1 C.G.S. C . prays for one month time to
' f11e written statement..Prayer allowed.
i List on 20.6.2000. Interim order
. shall continue. . - ;
n-

Member(J)
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A 0.A.No.101/2000
fﬁfot;és of the Registry | Date Order of the Tribunal
. Present: Hon'ble Mr S. Biswas,

o |
19 9. 2000
: i .
- 2XNo Vi%ffkgm\ gykawwwd'

" nkm

)
—]

258

frd
8.11.00

*11.7.001

20.10.00. .

Administrative Member

Mr G. Choudhury appeared for the

-applicant and observed that his name

has been wrongly shown as G.

His name may be corrected
Mr B.S.
wants further time to

Chakraborty.

in future. Basumatary, learned
L

Addl. C.G.S.C.

file the written statement. Accordingly

the

23.8.00 for written statement.

cadse 1is adjourned and posted on

) .

s -,
Member(A)

27 4
h
: Hon'ble Mr. Justice D.N.Chowdhury,

Vice-Chairman.

Present

Learned counsel Mr. G.Choudhury for the
applicant and Mr. B.S. Basumatary, learned Addl.

JC.G.5.C. for the respondents. T
Mr. Basumatary prays for two weeks
further time to submit written statement.

Opposite side has no objection. Accordingly

prayer allowed. List on 8.11.2000 for further

A

orders. Interim order shall continue.

A

e

Vice-Chairman

Heard Mr G.Choudhury, learned counsel
for the applicant. Mr B.S.Basumatary,
learned Addl.C.G.S.C has once again -

Four weeks time granted accordingly.

the interim order dated 15.3.2000 shall
icontinue.

PTG

'\———/V
V[ce-chairman

prayed, for time to file written statementC

List on 6.12.2000 for order. Meanwhil=
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Order of the Tribunal
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On the prayer of Mr.A.’eb Roy,
Sr¢C.G+S.Ce On behalf of Mr.B.S.Bssuma- —
tary three weeks time is allowed for

£iling of written statement., List on

5100 for filing of written statement

and further orders. L____,/’x?

Vice-~Chairman

Mr G.Choudhury, learned counsel fcr
the applicant submitted that the alelv\r
cant intends to file rejoinder, for h
-which he requires some more time. Prayer
allowed.

List on 7.2.2001 for hearing. -

o

Vice~Chairman

The learned counsel prays for

accommodation for submitting the rejoine

der to the written statement. The learned
counsel also gubmitted that the full text

written statement has not furnished

.on him, Mr.A.”eb Roy however, submitted

. that the steps is being taken to furnish
. the missing Annexures. Mr.A.Deb Roy,
- 8re“+Ge35¢Ce i3 requested to dorso by

to-mOIroWs List on A2 29.2.01 for

vice—Chairman
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My
éﬁW%

on i @

LQ&“”@U& G Y D
MWM%\C.&M LD aditwgaed fo (i Lo |
%%,




&

Q%] 0.A.No.101/2000
It i . —
17 . , Dl -
yoges of the- Registry - Date - 'Order of the Tribunal
[ ;'
B
1‘ it 11.4.2001 None appears on behal. o. the applicant.
' \l w List tomorrow, 12.4.01, .or hearing.
L |
%' |1 oS o [:{ Wp&?r /
! [ ~ ) /‘/V’\—’)/
/h - 2Rty el Vice-Chairman
o -
%/Kﬁ*f/'\l H'Qm—me nkm
- o | |
"f@g!d]ﬂ‘ 12.4.2001 ' Norne appears :or the applicant today also.
al " List again .or hearing on 25.4.01.
b | ‘
-
| ,
‘] % Vice-Chairman
X
h
L
L
L ) ) 4T 22H 9/
‘i il 240 ‘I’/v' o/ "\kZ & =
h | - B oz
o '
;
| ~
‘I 27 .4 .01 None appear for the applicant toda
| ! also. Mr A.peb Roy, learned Sr LC.G.8.C
! H for the respcndents is present. Mr M,
‘i | Chanda sought for adjournment on behalf
" “ | of the counsel for the applicant. Con-
| sidering the facts and circumstances of
i 1 .
: H the case I am not inclined to adjourn
M,’ow}* the case any further. The case is
i - . ' . . .
MJJWM % accordingly dismissed as not pressed.
X,‘,\w iW N |, Interim order dated 15.3.2000 stands
s ' o I8
Wl\lw vacated
e
I
|,
-
i \L _ § '
] N Vice~-Chairman
! w\
. pg
; b .
L,oyz ;‘O'Jﬁw ﬂv\ﬂc"“" 14,5.2001 'ti HHeal."d the 1lzaznedJ dcouns:l df]i)lr tze )
. i i ¢ parties. earing concluded. u men eljvere
/ J\') ‘ E'.t "“ °L" ’/. A /L . . g
\i 1 N ot in open court, kept in separate sheets, The
%‘%f—l—c- :" &F" s “ | application is disposed of. No order as to costs.
i
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. The_Union of India and others
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.. Mr B.S, Basumatary, AddlL C.G.S.C. -
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Sarma
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Deb Roy, Sr. C.G.S.C. and

HON ! BLE
HON 'BLE

Whether Reporters
the judgment ?

TOo ke referred to

101

Y °

of 2000

4.5.2001

DATE OF DECISION +2:49Y1,

. APPLICANT(S)

. . BDVOCATE FOP THM ARFLICANT(S)
- Lo . RESPODENT (g)
k4
e e e .. .. _ADVOCZTE ¥OR THI

. RESPONDENTS.

MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

of local papers may be allowed to see

the Rueporter or not ?

W“nether their Lordships wish to see the falr copy of the

Judgment ?

thether the judgment is to be circulated to the other

Benches ?

Judgment delivered by Hon'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATTI BENCH

Original Application No,101 of 2000
' Date of decision: This the 4th day of May 2001
- The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Biswanath Singh,

Senior Teacher,

31 *Assam Rifles' Middle School,

Lokhra, Sonitpur, Assam,

C/o 99 A.P.O. ' T eeees Applicant

By Advocates Mr G. Choudhury and Mr J. Sarma.
- versus -

1. The Union of India, through the
Secretary to the Government of India,

Ministry of Human Resource Development,
New Delhi,

2. The Secretary to the Government of India,
Ministry of Home Affairs,
Governmernt of India,
New Delhi,

3. The Director General of Assam Rifles,
Head Quarter,
Shillong, Meghalaya.

4, The Com méndant,
31 Assam Riles, Lokhra,
C/o 99 A.P.O.,

District- Sonitpur, Assam.

5. The Captain Quarter Master,
' 31 Assam Rifles, Lokhra,
C/o 99 A.P.O.,
District- Sonitpur, Assam.

6. The Principal,
: 31 Assam Rifles Middle School,
! Likhra, C/o 99 A.P.O.,
; District- Sonitpur, Assam. ... Respondents
By Advocates Mr A. Deb Roy, Sr. C.G.S.C.
- and Mr B.S. Basumatary, Addl. C.G.S.C.




O R DER(CRAL)

CHOWDHURY. J. (V.C))

This is the second round of litigation Apert‘ainjng to the order

of vacation of family accom modation.

2. The applicant is a Senior Teacher in the Assam Rifles Middle

School, Lokhra under 31 Assam Rifles, C/o 99 A.P.0. The applicant

was allotted a family quarter on 20.11.1997 and as per the terms it

was allotted for two years. By order dated 27.1.2000 the same: -
accom modation was allotted to. one Shri R.C. Malakar, Hindi - Teacher.
Accordingly _tﬁe applicant was ordered to vacate the quarter No.LS 106
on or before 5.2.2000. The applicant submitted representation before
the authority for allowing him to continue to. reside in the quarter.
FaJng to get appropriate response from the authority, the applicant

moved the Tribunal by way of an O.A. which was registered and

‘numbered as 0.A.No.61 of 2000. By order dated 16.2.2000 the O.A.

was disposed -of with direction. to the respondents to dispose of the
'representation submitted by the applicant within the time prescribed.
By order datevd 11.3.2000 the representation of the applicant was disposed
of by the respondent.authoxity declining to. extend the period of =.-;
occupation of the quarter by the applicant. The applicant was accordingly
direct;ed to vacate the quarter enabling the respondent authority to
allot the quartef to Shri R.C. Malakar, Hindi Teacher of the school,

who was in the waiting list. Hence the present application.

3. The respondents have contested the case and have filed their

written statement. The respondents have. stated that accom modationg @er-

’gtﬂ‘.s. scarce in. nature, and therefore, accom modation was governed by
.

Standar - Operating Procedure (SOP for short). According to the
respondents such procedure was followed in order to stream line the
existing procedure for allotment of married accommodation to ensure

that all persons of the unit get a chance to.stay with their families

in the unit. The respondents in their ‘w;itten statement indicated the



t 2 N

procedure and mentioned that allotment. is made for a maximum period
of two years and the tenure may be increased by the Commandant in

case there is no one in the waiting list.

4. ~We have heard Mr G. Choudhury,. learned counsel for the
applicant as well as Mr A. Deb Roy, learned Sr. C.G.S.C. Mr Choudhury
in course of his arguments submitted tﬁat. there are“ still some vacant
quarters in which the applcant. can éas:ily be accom modated. The learneci'
cdunsel also pbinted out that Shri R.C. .Malakar has already been
accom modated. Therefore, question of vacating .the quarter No.LS 106

by the appiicant did not arise.

5. ' Prima facie, no illegality is discernible so far vacation of
the quarter requiring interference from the.Tribunal. But, then, if there
are ‘quarters and persons from the waiting ]jst.have already béen .
accom modated, in that event the respondent authoxiﬁy .need not insist

for vacatibn_of the quarter by the applicant.

6. "¢/ ith the above observation the application stands disposed

)

( D. N. CHOWDHURY )
VICE-CHAIRMAN

o_f. No order as to costs.
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Sri Biswanath Singh _
veoo APPLICANT.

o v—

... RESPONDENTS

pnion of Indias & Ors.
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Advocate,
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An epplication U/S 19 of the Centrsl
Kdministrative Tribunsl Act, 1985

" a8 amended upto date,

IN BEIWEEN

Sri Biswangth Singh
" Son of Late Ajeb Na;cain Singh
S‘enior Tesacher, 31 Ass am Rifles
Middle School, Lokhra, .
Bist: Sonitpur, Assem
‘¢/o 99 A.P.O. |
veos APPLICANT. .

=VSa

1: The Union of Indie,
,(Thfough the Secretary to the
Govts of India, Ministry of Human

p—
Resource Development, New Delhi),

2, The Secretary to the Govt, of India.
Ministry of Home Affairs, :
Govt, of India, New Delhi,

3, The Director Genersl of Assam Rifles,
Hesd Quarter, Shillong (Meghalaya)

‘Shillong-11,

Contds.ue
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!; 4% The Commendant ‘ Y

; : a5

; 31 Assem Rifles, Lokhra, T

[

.' C/o 99 A.P,0. <

% ' : ’ Dist: Sonitpur, Assem,

i | -

i 5% The Captein Querter Master,

31 Assam Rifles, Lokhrs,

]

'Lr . C/O 99 A;P¢00

3 | . Dist: Sonitpur, Assam.

P‘ 6. The Prinecipal,

: : 31 Assam Rifles Middle School,

,;i ‘ - Lokhre, C/0. 99 A.P.0.

E | Dist: Sonitpur, Assem,

if . ooooock RESPOI‘IDE&T__S_.

i -

:

| 1. PABTICULABS OF THF ODER_AGAINSY WALCH THIS APPL ICATION IS MADE:
* ‘A, Order No, IV 6'7013/24/Accn/Engr/2000/001 deted 27.01.2000

i ‘ issued by the Commandsnt 31 Assam Rifles, Lokhra,

¢/o 99 A,P.0.

. B, Order Nos IV 67013/25/Acen/2000/073 daped 11,03.2000 /
issued by the Commandant 31 Assam Rirles, Lok‘nra, /

c/o 99 ALP.O.

‘2 JURISDICTION OF THE TRIBUNAL:

The spplicent declares that the subjeet mstter of the
Order sgainst which ke wants redressasl is within the

jurisdiction of the Homtble Tribunal,

L% LIMITATION:

The epplicent further states and declares that the

ii  epplicsMfion is within the limitetion period prescribed .

Cont d:‘.: .o 03 0
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3. LIMITATION : é§>

The applicant further states and declares

thet the spplicetion is within the limitetion

period prescribed under Section 21 of the
Central Administrative Tribunsl Act, 1985,

L. FACTS OF THE CASE:

1e That the petitioner is a citigen of Indisa and is a
resident of village: Médhopur in the district of Vaishali,
Bihar who is presently posted as Sr, Teacher in the Assem
Rifles Middle School, Lokhra under the 31 Assam Rifles,
fr—ty

¢/o 99 A,P,0, and being s citizen of India is entitled to all
the protectinn rights and privileges gusrsnteed to a ecitiszen
under Part-III of the Constitution of India and other rel_ev'ant .

laws of the land,

2 That your petitioner sthtes that after the
Matriculstion Examination, he spplied for and was enrolled
88 a Junior Teacher in the 18tk September, 1964 undér the
ASsam Rifles and posted to the 4th Bn, Assam Rifles, C/o 56

AP,0, for service,

A photocony & the appointment letter
is attached herewith and merked s

ANNFEXURE-I.

3. ‘That after being appointed a8 a teacher your
petitioner, continued to render effective service to the
Asseam Rifles Organisation £nd in the casnme of this service
as a teacher was transferred to various pl places within the
entire North Fastern States and he engaged himself to his

profession with utmost dedication and sincerety.

Contdo..-op'k'
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b, Thet in course of time, after rendering very effective

: service g8 a Juniro Teacher since the year 1964 sewards your
" petitioner attainkdg the status of seniority and hence in the
year 1971 was allotéed the senior grade and his stabus as o
Junior teacher was elevated to that of a Senior teacher and

the petitioner beceme designated =s Sr, Teacher,

5. That your petitioner states that the schools of tke
- Assam Rifles are run by the various units under whose Juris-

diction the school falles and the commandant of these units
have the absolute control in all matters releting th these

eachools,

6. Thst your petitioner states thet o8 per government

ﬂ nrryps and rules all the teachérs of the Assap Rifles schools

| are entitled to Quarters and your petitioner also in the

- entire length of service, the spa;.of vhich is arcund 3% years
" hes sll along remained in Govt. Quarters which is allotted

| to him at the time of joining in the place of posting and

{ the same is to be vacated by him whenever the petitionér is
posted out of the unit on transfer and he joins a different

, anit .

| Te That the services of the petitiomer contimued in tﬁis

: manner and upon thtaining the seniority status in the year

1971 onwardas, your petitioner continued toc render service

8s a senior teacher, It is pertinent, to mention here that

" whenever any senior person (Teacher) are posted to a new unit,
if he posS ess seniority over the &ther existing teacherg he

: is given and entrusted the works of the Head Master of that

| school aend then the person is responsible for the general

 administration of the school alongwith regular and normal

. teaching duties,

COn'bd. s o0 .‘9-50
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petitioner wanted to expertise 4hcthe subject of Hindi end (&

hence while #m® service, in the year 1978 enrolled hizgelf in

the Central Unstitute of Hindi situated at Nongthywmai (Shillong)

in Meghalaya and after undergoing e course of training to teach
Hindi for sbout a yeer was swarded with the Hindi Shikshana

Pramanpatra certificates by the said Central Institute of

Hindi's
\ A photocopy of the said certificate
is ettachéd herewith and marked as
ANNEXURE-II. |
9. That your petitioner étatea thet whenever he also

used to be senior in length of service, he was 2lso entrusted

with the god and duties of Headmaster of the perticular school

where he was the senior most and-in these sphere of administre-

tive duties 's1so, the petitioner continued to silence part
from being well known smongst st gff and colleagues as a

very efficient and dedicated teacher,

10« - Thet since the year 1993 awards your petitiomer

sttained the status of being senior-most tesgbher in whichever

place he was posted to eand hence eas already stated'above, he al-

post always continued to be the hesad master of the school he
u2dd to joim snd thus over all the year his experience end
stature as an-able Headmaster glso began to grow epart from

recognition as an eble and effieient Reacher,

A photo copy of & Hanaing/ﬁaking

obver charge certificate is sttached

herevith and marked as ANNEXURE-III.

Contd},... .P=by’
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11. Thet your petitioler states that while the
continued in the service under the ASsam Rifles as a teacher,

he always used to be accomodabed in Govt, Quarters alongwith

~——

his whole family and the said Govt, Quarters used to be re-
tained till the petitioner continued to serve in that
_particular station and upon transfer to another unit vacated
the Quarter and look up residence in the quarters allotted to

him in the new place or posting,

12. That your petitioner states that on 28th September,

97, he was transferred from 12th Assem Rifles, situsated &t
e s Mot gt

'~ Wokha District in Nagaland the 318t Assam Rifles unit

et —— e ¥
i,

situsted #t Lakhra in the District of Sonitpur (Assam) end
here also as previouslye mentioned, the petitioner turned out
to be the senior most teather and hence was given the charge of
the Head mastership of the unit school known as 31 Assam
Rifles Middle Séhool. Situated at Lokhra in tie District of
Sbnitpur (Assam), Thds particular school being situsted at
Lokhra wes also under the commsnd of the commanding Officef,
31 Assanm R£flea, Lokhra,

| (8]
13. That the petitioner states thet on Joining in the
31 Assam Rifles Middle S%Lool in the 1out part of September, 99
the petitloner here 2lso was allotted with the Govt, Quarters

pr— e e e e

being Quarter No. LS»1QQ and the petitioner upon getting

gllotment of the same shifted his family cons1sting of wife and

‘daughters to the Quarter and resided there and continw’} with

his charges as Head Master of the 31 Assem Rifles Middle
School, Lokhra,
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Y That on the 3rd of February,2000 your petitioner

'reéeived e letter from thp Commaridant of the 31st Assam Rifles

end on going through the contents of the same was utterly
shocked as the letter was a direction in the guise of 2
request to vacste the said quarters sllotted to him within

T \
the 5th Feb, 2000 i,e, 2 deys of receipt of the letter, The

/k/zﬁtter.ﬂo. IV 67013/ 24/hcen/Engn/2000/001 deted 27,1.2000

4180 had a mention of the terms and conditions of the
Battalion standar@ Ly which Quarters were allotted to people
for ¥wo years only and upon completion of thke said two years
the Quarters are to be vacated, The direction for the vacation
of the querters was to facilitste one- Sri R,C, Malakar, Hindi

Teacher of the same school;

A photocopy of the letter No, IV 67013/
24/Accn/Engn/2000/001 dated 27.1.2000

is gttached herewith and marked as g
é-@mﬁ_’ﬂ' “ -
15§ That your peceint of the said letter (Annexure~ IV)

the petitioner immedistely protested against the same 2nd
whole a reply to éhe commandent of the unit, sgainst the
sbove-mentioned impugned letter, which was dated 532;2000

and contained inter-alia a piea not to evict the petitioner
from the Quarter No, 1.5-106 and which Order if not set aside
wouxd cause him serious harm on certain reasons, but the said
‘“Commandant did not 1esd! a'compaSSionate ear to 21) the pless
nade by thé petitioner, rather rebuked him end made him to get
out of the offices On the next day i.e, 6th Feb, 2000 the

Commadding Officer 2gain called for the petitioner and

Contdo L ) .P‘PS.. ’
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threatened him with dire consequences if the quarber s were
not vecsted immediately, However, the Commandant of the 31

ASsam Rifles, Lokhra forced the petitioner to write sn

admiission whereby it sppears that the petitioner had agreed

tQﬁszfEf,the said quarters positively by 17th Feb, 2000, The

© petitioner statee herein thet ke had time and sgain requested

the Commandant not to teke steps as becsuse other querters
were still lying vacent and there were other bachelor teschers

also who could have been made to share the quarters with the

. Bew incumbent, The Commandant on his part however, did not

agree'to eny of the plesdings end theeatened the petitioner

- thet if the quarters are not vacated by the 17tk Feb, 2000,

*he will be thrown out by Jawans of the 31st ASsam Rifles,

A photocopy of the reply given by
the petitioner against the impugned
letter dated 27.1.2000 is attached

herewvith snd mmrked as Agggzgggzy.

164 That your petitfioner states that as per the

fFundamenﬁal Rules of the Govte of India, 211 Centrel Govt.

Employees who are sllotted with a Government Accomodstion is
normslly permitted to retain the same till if 1s surrendered

by the Govt. Ewployee of ke ceases to occupy the residence or

tke allotement is cancelled/deemed to have been cancelled for
fany resson by tke Direcgor of Fstates. Hence, the tackics

~edopted by the Commandant (Respondent ¥o0.3) to oubt the

{petitiener from the gllotted Quarters is not only arbitrary and

f‘illega.'i. but alo8 sgainst 81l Principles of Natursl Justice

;and is a glaring exemple of gross misuse of officisl

povers,

Contd. es * oP"9Q
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17, That your petitioner stiotes that swohCillegal actions
are not only sgainst all established Laws but is also against

the moral code guiding the conduct of officers bequesathed With

huge powers and if the same is not curtsited and censured by

the Hontble Court, continuation of service by the subordinstes
and non-armed steff will becsuse a nightmare and will deprive

such people of their constitutionel righte.

18, Thet in any manner, the illegsl sctions of the
Respondents more particularly the respondents No, 3 amd 4
cen not be alloved to contirue gs it will ceuse untold

miseries and harm to the petitioner, The actions perpetrated

by thke respondents are glso sgainst 411l causes of Law,

19. That the applicgnt further stetes that vide Order
dated 27,1,2000 (Annexure IV) thiis appiicant was asked to
vacate the said family residentisl Quarters by 7Tth Feb, 2000
sgainst whick the spplicent preferred an application bhefore

the Hontble Tribunel, whick was numbeied es O.A, 61/2000 and
waes disposed off on the same dste on 16.2,2000 with the
findings that, .,." We find no reason as tec why the’Ahnexure-IV
eviction Order dated 27.1,2000 was igsued, However, ,,....

with direction to the respondents to dispose off the Annexure~IIT
the representetion within 2 (two) months from the date of
receipt ofrthis Order.-If the épplicant is 8till aggrieved by

the decision of the respondents, he may approach this Tribunel,

Pending dispossl of the representation, the applicant
shall not be disturbeé& from kie residential Quarters

The epplicetion is accordingly disposed off,

Contd,..P-10%"
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A copy of the 0,A, N0.61/2000
and the Orders pessed therein on

16,02,2000 is sttacked herewith and

Bl

marked ss AMNEXURE-VI & VI(A).

20, That your spplicent states that after receipt'of tke
Orders deted 16,2.,2000, tke respondents sgein institut;d a
heering allegedly pursuant to tke Order dated 16,2,2000 and
passed the impugned Order dsted 11-03-00 agains£ the spplicant

!
which is devoid of any statutory reason or rules and hence

unt engble in 1law, . , ‘.

A photocopy of the Ordér No, IV 67013/
25/Acen/ 2000/073 dated 11, 332000 is
sft ached herewith =nd merked as

ANNEXU RE~VIT.

214, - Thsat if the impugned order is not set aside and the

respondents are not directed to let the petitioner remain in
his legally allotted quarters, the petitioner will suffer
irreparsble los8 and injury whick can not be compensated in
terms of money and the balance of convenience also lies in
favour of the petitioner, Moreover, if the applicant is ousted
from the residential Quarters he will have ne place to go
alongwith his aged ailing wife and grwon up ésughters, He will

be forced to come to the streets;

" 22 That the spplicent spprehends that tkhe applicant has
got no other alternative remedy except approaching tkis Hon'ble

Tribungl

Contd.,. .P=11
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23, That thls application is made bonafide and for

the interest of Just1ce.

P}y‘xlbwc N bh, ﬁwfk

5% RELIFFS_SOUGHT_FOR:
Under the facts and circumstances steted

in tkis Applicstjon the Applicant prays for the
following reliefs:-

1. That the respondénts No,.i be FTirscted
not to oust the gpplicent from the Geovt, Quarters

that he is occupying being Quarter No, LS-106}

24 That the respondents, more particularly

the Respondents No, 4 & 5 be directed to allow the
'applicant to retain his legally allotted quarters
till the applicent is transferred to a2 new place of
posting or till he continues a3 Headmaster of the

31 Assem Rifles Middle School, 31 Assenm Rifles, Lekhra'
/o 99 A‘P.0¢

3% . That to direct the Respondents mame'
particularly the Respondent Nos, 4 & 5 not to enforce
the Order No, IV 67013/24/Acen/Ener/ 2000/001 dated
27.142000 & IV 67013/25/Acen/2000/073 dated 1i;3;2ooo
and elso not to evict the applicent from the Quarter
Now LS-106 without making any alternhtive ar r ang ey ent

. to accomodate the applicent in other Govt Quarters,

Lie To direct the resnondents, more particu!arly
the r98nondent Nos, 4L & 5 to cencel the Order
Now IV 67013/ 24/Acen/Engr/2000/081 dated 27.1.2000

~and IV 67013/25/Aeen/2000/073 dated 11,3, 2000

" Contd,. Pw12
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and/or to forebear from enforcing the Order

ez einst the applicent,

The sbove reliefs are prayed for on,

emongst others the following:

" G_ROU XD S;

.. 1) Por that as per the Central Fundsmental Rules

ii)

ii)

iv)

Peart-I, an employeel who i8 allotted a Govt,
accomodetion is ﬁo‘rmally pernitted to retein
the same till if is surrendered by kim or he ’
ceases to cccupy the residence or the

a:pplotment is eancelled/deemed to have been

: cancejled for any resson by the Director of

ESt ates .

For tkst the authorities have discriminated

and vmlated the Rules regarding retention of

.Govt, Quarters by employoes by directing the

epplicent to vacete his lawfully allotted

Quarters during the.t‘enure of his service® )

For thet the authorities heve acted melafide
by issuing the impugned O:&er‘Noﬁ IV 67013/ 24/
Acen/Eng ¥/ 2000/001 dated 27.1.2000 and

IV 67013/25/hcen/2000/073 dated 11.%.2000

eg ainst ‘i:he applicsht by tétally ignoring the

existing norms and principles

Por thet the appliciants letter dated 542,2000 -

in response t6 tke Order passed by the

Contdy,, s sP-13;
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vi)

vid)
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suthorities were not considered by the
euthorities in its true perspective end
the iwpugned Order dated 1‘1".'3.'2000 ves
issued without any basis whatsoever,
sole¥y to harass the applicant at his

advanced sge with malafide intention,

For that the authérities actvee. iss a most
illegal manner by fo;ciﬁg the applicant

on 1oth Feb, 2000 to write down that

he will Avacate the applotted querters

No, LS=106 positively by the 17th Feb, 2000

under threst of physical torture and

“harrasment,

For that the authorities have erred in

law a3 well 28 in fact while passing the
impugned Order No, IV 67013/ 24/Acen/Engr/ -
2000/001 dt, 27.1,2000 and IV 67013/25/
2000/073 dt, 11.3.2000 against the |
applicent,

For thst the reason shown by the authorities
for issuing the impugned order is not

mainteinsble and is untensble in law,

Under the facts and circumstances, the
applicent prayef for the folawwing reliefs

during the pendency of the .A.ppliee:tbion:-

Contd. 000: obP-“‘é'O
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1. ;That the respondents be flirected not

to ‘enforce the order of vacating the

family sccomodation dsted 27,1,2000 and

IV 67013/ 25/Acen/2000/073 dt, 11.3,2000
(impugned Orders) issued by the

Commandent of the 31 Asssm Rifles ,
Lokhra, ¢/o 99 A,P,0, and thereby not to
oust tﬁe applicant from the possession and .
occupancy of the family Quarter Noi 1LS§-106
until) the anplicant is posted to-anbther

unit or retires on superannuationi

2. Thet the applicant declares that there
is no otker remedy under any rule snd the |
Hontble Tribunal is the only forum to

grant the relief to the applicant, .

3. That thé a;;apli}cant further declares
that there is no other forum save and excents
filing this Application Wwefore the ”
Hon'ble Tribunal’ |

PARTICULARS OF THE POSTAL ORDER.IN RESPECT @F

S ST B I PSS TR W

i) Number of the Indian Postal Order, -
- 0G6. 9251

1) Neme of the office which issued the -

Postal Order, GENERAL FosT OFFICE,
GoAv HATL -

iid) Date of issue of the Indian Postal

Orders LD, pD,. R0,

Bon‘bd". » 040 'olp"15‘ .

\]
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iv) Post 0ffice a2t which payable.

Y LT
v)  Amount of the Postal Order.
- R> 50'¥0 Wda .
e. DETAILS OF THE INDFX: |

An index in duplicate containing
the details of the documents to be relied on is

enclosed hereto.

9. LIST OF ENCLOSURES:

AS per Index.,

I, shri Bishwa Nath Singh, Son of Lete Ajab Narain

. Singh by occupation Serﬁice, resident of Lokhra, P,0, & P,S,
: Rangapsra, Dist, Sonitpur, presently working as Head Master

31 Assam Rifles Middle School, Lokhra C/o 99 4,P,0, do herebj
" declared ané affirm that the statements made in thiey

f forgoing paras as true to the best of ny knowledge, belief and

information and I sign ¢n this verification today this HFHV

- day of FAARCH —— 2000 et Tezpur in my Advocstets

~Chamber,

ﬂ%{y{n\’Vnh\g;ujgm, 

(SHRI BISHWANATH SINGH)
HEAD MASTER,

31 AR, MIddle School,

Lokhra, ©/0 99 A.P.0.
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THE INstron awnm OF A33 mmmu san.wno.
" "
Ho. A/ILI-d/30~63/192 | Dated ..mnong, the_ ¥i4 Sep 64 |

The Ingpector Genoml 0of Agsen Rlﬁ.“fhémby wpointu
Shri Bighwa Nath 3ingh temporarily as al J\mto:' Toaohor in

1

the 4 Bn Assam Rifles in the exigting "‘W with effeot
rom 1at Peb 1964 until farther orders 1n ‘tho soale of iy

pay 0f Bo 40=1=50=uBu24=65 peme Plus othor sllowanoes as
admisaihle under the mlcs.

s Sy AR STAGLETA,
Lr\ x Major-General,
e,moto: eneral 0f Agsam:Rifles,
SBILM‘NG.
-w.:;‘_' L g
Mo No. y111-4/ 30-53/192 (a) Dated Shillong, the / 331:64
Uow forwarded toi=

3 PR 1;9 A G Assam & Hagaland, 'hill‘ong for informa=~
tion. , ' '

2. HQ Jtate Rangc 0/0 56 "APO for 1nfomation with ‘
‘reference to his No. A/I/27-6V2962-63 at 21=~T=64.

3. The Jomdt 4 En AR /0 56 APQ foz- inromation and

necesnary action. The documents in respeot of tho
ingiviual are returned herewith.

\/4./&;1'1 Bianwa Nath Singh Q/U Oomdt 4 )} AR U/O 56APO

[SOUIPEE

A ” ‘ K&Jor,
for INIPLOLUR Guium\L 0F Ada RIFL S,

SHILIONG,  { PRITHI  SINGH:

)e

.
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Enrolment No. /77T Roll No. T
| fasar darag, 9@ @ITIT AU wmﬁa | .
KENDRIYA  HINDI SANSTHAN. AGRA
( Established by the Ministry of Education, Government of India ).
fzar faeror gwroge
smifug frar sar § & 481 Gl dena, fwaln 32 % sfofsa e
a1 1928 @ adar & 377ia A foa gmmta (@Ew uzeen ) @ gufi A fogg
A TOTTIIIRE ——=
1929 __ & 337 SmWR 930A fEar waqr
faag : . : ) : o ‘
1L @ wim ‘ C 2 R wfga . B /)
‘3. faan it f7@) e 4. smfs ‘ ’ f[’}
. )
2o} i,
I. fazuia T RT ' 2 g . 1
Hindi Shikshana Pramanapatra
This is to certify that_ @:Anmrnam S/"nah . - having
been trained at Kendnya Hindi Sansthan, Shlllong Centre and examined in
19 . and found qualified for Shikshana Pramanapatra ( Assam Rifles ) ' .

was granted the said Certificate in 19.79__

Subjects :

1. Hindi Language : ‘ 2. Hindi Litert}lure
3. Education and Hindi Teaching 4. -Practical _
Division :

. Theory —. __*//’_V;- Practical —. /,Sl" -

A | . /1,/
RE T R Rt - ﬁ )

g

WA= [Registrar : . faRw [Diector
T2 fzdY @ema, s Rais 29.4.79 F7 [gat geara, snady
Kendiiya Hindi Sansthan, Agra Dated

Kendriya Hindi Sensthan, Agia

t
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e —
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UNIDYKG/TAKING OVER cnnnusicmnrercATE

e Lhe vndercigned nave jointly. checked all loager
Registers and files of 19 Assam Rifles ME School and

handed/tsken ovar the chatce .of Hend Master, NE School

.
N | o ] ~ ANNERORES T | .

19 Avsam Rifl»""' with entire sat‘isfar*ion.

CHALRED_OY AR _BY

o 1 > : o ‘q“\
( uhri dm . { Shri RP Pam )
t Senior Teacher

: : » Senior Teacher

[ , COUNTERS LSNED
b . : | ’

',.r_ P L

.
-t ‘ N
’
! &
i
l‘- :
Fa a
!
{ ]

Rt

i TAKEN.OVER BY.
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l“n@'Command'fnt.
31 Assan ni floeo,
C/U Y9 .{\ol"cuo

( inrough proper (huna al)

2ir,

1.

2

2000. . ! . . e
«lth referance to above lutter 1 have the honour to stote R

- you tne foilowing facts for your kind consideration ond

accessary actiocn pleas,

ihat «ir,I nave beay curving 4n this force aince 136&, ;w-.l.é’—"
X yeard of my curvice. 1 nave bheen witn my family maabera

Cdn dlleront placaxf of-undt and I come to the thic unit

sane accomvdation,

Copy to s=

1o Principol A T .5 Lokro,

-nl80 Sir, my wife i3 a parment Chront

on <t tn gept,1yy7. 1 have my parinanent residace dn ville
Fadhopur, ilst- Vidghalee in the atate of Idhar, I have to

completed two yeoars of o@rvice for my retolrment, ,

Thot Sir, In tids old age, ad I have no 96n and all tho &
daughter to morri~d 4t 48 difiicult to live in my native
village bocause the game village 49 db;@.t;?wed., ne, .

. N na's It 40
very much Jifffcult to live n~r aloncin the villuge nor
1 can livc out gide tne unit ldve 84 I con no eliort,

]
{nat »ir, 5 per < LGAR trensfer policy I will Get posted.
after the tenure oi trnda place und since {'t 48 a tronsfer=
cble job,l nave not bem agked 1n sny unit to vecent the
quarterzfk after two 'yearas of getting cccomudition in ald
the unit I verves I havo Keep my family upto tho full
teure, | R

fhat 5ir, 1 the trachers are asnotioncd 60% narri ed
acconodation, than additdon 10, accowodution 48 Loit with
you waich can .be gllotted to the teschor ag you nave
montioned in ny latter, - L _ _
Inat oir, T wiis vecent my wuorter a3 I' wdll be poated from
thig unit, ' ‘ ‘ T .
IL 43 ny suud roquest, 1 owm unpble to live my fondly ca she
10 my backbon® in tho old age, . '

i fure I 151;1',' Kindly be permg tted to‘.r_'etmn' in tie )

henudng you in anticipation,

Your's ‘Faltnfully,

»

LTre doeacher

Ref, your let LOr 1041 VeL P13/ 24/ Acen/ Eng/ 200/001 dt.27/Jen c

.
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In The Central Adnumstratwe Tnbunal

GU WAHATI BENCH

APPLICATION 'NO. &/ 0?0“0’2)

//\)upu A

Applicant(s)

GUWAHATI

ORDER SHEET

Ma/\,

.OF 199

Respondent(s) Mﬂv 2 D}l\”(~¢v (MJ[ ffa’S S I

Advocate. for Appﬁcant(s) ,_ /{./5/

. Advocate for Respondent(s)

/sz

("/wféoﬁa (ZKfC%Cétféia7’ .

C.g,s‘c

.
e

Notes of the Registry

Date

Ofdcr ,o'f the Tf_ibunal

16.2.00 |Present :

“The

Hon'ble Mr. ﬁJusticeftD.N.
Baruah, Vice-Chairman.
Hon'ble Mr. G.L.Sanglyine,
Administrative Mgmber}

o Thls applicatlon is filed by the

applicant seeking _certain

directions.

applicant is workzng as teacher

|posted in 31 Assam Rifles Middle School,
|Lokhra - in

the district of -Sonitpur,

Assam. He‘waé allottéd’a‘family quarter
at Lokhra. ' He wés transferred to 31
|ssam Rifles from 12 Assam Rifles,

‘INagaland. By. Annéxuré—4 dated 27.1.,2000

lthe applicant was asked to vacate the

said quarter.. Being

submitted

aggrieved the

applicant Annexure-V

Irepresenttion dated 5.2. 2060 which -hs
ot yet been disposed of

Hence the

present appl1cat1on._

Contd...



S/

O‘

28-A

A. No 61 of 2000

16.2.00,

DntC!J.v.'i :"': Order of the Tnbunai

-We | have. heard “Mr. Géutam Chaudhury,
f‘iearned counsel appearing on behalf of
“the appl1cant and Mr. B.C. Pathak,

;'! learned Addl. C.G. s.C. Mr. Chaudhury

submlts that the applicant is entitled

a famlly quarter and in fact a family

Annexure-IV ‘eviction order  dated
27.1.2000 was,issued.;ﬂowevevuye make
-this observation tentativeif aé thé
representatlon of the app11cant has not

jz'yet ‘been 'disposed of we dlspose of this

4 Vappllcatlon with direction the

;‘ b’.!-’espondens .~ to " - dispbse’ "“of: the
W Annexure 5 representation within. two

months from the date of receipt of this
order. 1If the applicant is still
aggrieved by the decision of the

~respondents he may approach this
Tribunal. ‘

! The ‘application is accordingly
disposed of.: ' -

[
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quarter was allotted to the applicant. .

We ‘find no reason as to 'why the

Pending disposal of ~ the
representatlon the .applicant'shall not
be disturbed.from his = residential
Aguayte:.' :
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'Trxbunal for dlsposal ‘of ,Annexure 5 (letter dated 05 Feb 2000).

- N Y Lang AEate it "

/"ﬂ -
-~ ANNEXYRE - VI
MMMMJ\A/V .
. L . ) : Il Assam Rifles
e c/0 99 APO
1V. 67013/?.>/Accn/2ooo/075 \\ Mar 2000

*Shri BN S1ngh 1{ . .-
. Sr Teacher R Tt :

" Assam’® R1fles Middle School

Lokrat R e L V : L
' . IS
* STATEMENTS MADE BY SHRI BN SINGH AND THE REPRESENTATIVE ..
. %+ OF 31 ASSAM RIFLES ON 03 MAR 2000 i
4 .".w 4 RS . * o ’ .
'Si!:g "‘. LY o

i Ref to order dated 16 Feb 20q0 passed by honourable Fentral Administnetive

1‘ , , 'v

2. 1 have perused the sfatements made by you on 3 March 2000 in purquance 'fo ‘

. the - 1etter No: IV. 67013/25/Accn/2000/016 dated 01 March 2000 and the statements

' made by the® representatlve of 31 Assam Rifles befoie the un1t Quarter , Master

Capt RV Soni in the offlce of the Quarter Master.
3. It has been made very clear to you on 3 March 2000 why further extension
in the matter of occupation of marrled quarter by you was not pos 1ble '

Ixhave to adhere otrxctly to the: ggles prevailing in ‘the unit in the matter,

' of allottment of ‘quarters to the civilian and the unit personnelq Therefore, I -

QKB ésk 'c/0°'9% APO .;n,n»*';r- L

.
' .
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.
' ‘ T 1w R . . ' L
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. .. X . R . .
. . o .
.

direct" -you to vacdte the quarter-LS 1-106 forthwlfh enabling me to allot the

[}

same to Shr1 RC Malakar, Teacher.of Assam Rifles Middle School who is already in a

—— e

the wantlng lxst
/_____.______/

r ‘

v . . e
A .

5. Thls dlsposeS'of Jyour letter dated 5 February 2000 in compliance with.' the
"l.“order dated 16 February 2000 of the, honourable Central Administrative’ Tr1buna1

i 4 - « . i
e
{ - et a
' s Ry
\ P
J- ‘ g
<! i - i . R
S PR Colonel
Encl Sioﬁm«\\ i\ho\\ :\&»o i, 3 ‘. : Commandant
bty o < - '
Copy to - - .
. L _' . ! o
. . 3 . '
1. Honourable-Chairman - for your kind information -and record
Central Administrative Tribunal please with reference to ' case
© Guwahati. - . . - No., 61/2000
L . , ,
.l ’ .ol ! v':',:: .. "'.' : : \\'
2. ¢ Headquarters {. .o+ = for information with respect to our .

~Arunachal and- Assam Range N 11' . letter No. IV. 67013/25/&ecn/2000/007
Assam Rifles" . .. -~ .. \ dated 25 Feb 2000 S

Lo el l'.‘
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IM THE CENTRAL ADMINISTRATIVE TRIBUNAL ., GUNAHﬁTI BENCH
SUWAHAT 1

| .
| . ,
FB crafir st . Col i
“Igrad afgazor I THE MATTER OF :

' andant
Central Toottyra ‘\ e anmm :
\@i Juaal 3, f ., NG 81 Assam Rifles

| 2 AR - {(Hri Biswanath Singh
P ¢ : -
i R - )
émib CELnnE \ | >
&5 R VAW Urdon of India & Ors)
‘ ) .

- IN THE MATTER OF : \f

Show ceuse filed by the : &él
Respondents in the shape ' %%

of &ffidavat.

Of\'/‘

D

/c,
c
Ny
[ s
|
%

=l
QJ f
&S

. G

/

/;;

i, IC-E69E5. Colonel Yashpal Yadav Commandant, 31 Assam
Fifles, Lokra, /0 99 4P0, Dist— Sonitpur, Gssam  do hereby

|
gplennly affirm and state as follows 3

k. That 1 am the Commarcant of 31 Gesean Rifles, Lokra, Bonitpuar

fesan a&nd I ohave been impleded as party Hespondent No. 4 i the

| a
—

instant  originsl  spplicstion. 1 heve received & copy  oof e
d?mru aid oeriginal  applicaticos Trom the Central Govt Branding.

oy

| . O -
GCounsel. AT, Guwahati Bench, gone through the  sase, undecstooo

the contents thereof., Further { have been avthorised by the Undon
|

af India and other official Fespondents to regresent them i the
;ﬁﬁtaﬁt criginal application by way of filing witten statemsnt

ard taking necessary steps time to time as such I oam competent to

wear  this  affidavit  on omy own behalft as well as  for and on

“ mww B

m@half of Unicon of Indis and official Respondents and to filed

this affidavit in the Hon ble Tribumal.

i
PR

2. That  this deporent  doss not admit any of  the facts,

ratemnents, allegaticons and  averments made  in the original

4

pplication save and except those have been specificslly admitted

by r this affidavit, Further the statesegnte which ave

FN
-

areunder

4._#4 — ng in— _

rorne on records have also been categoricslly denied.

e
A;.S;UA
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‘31 Assam leles
c/0 99 APO

. IYf67013/24/ﬁccn/Engr/ZOOOA;@/ 0<3Ldan 2000
‘; - . ) :' ' | l '
- BEIE '/\ﬁﬂw£XUQEfﬁk’
> “Shri B N. 8ingh, Ser/Teacher
Assam Rifles M1ddle School L

B qura. 31 pgsan Rifles . P S
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W ! iﬁg' You were alloted family qugter on 20 Nov .97. As  per terms
$ aﬁd cond1tion of the Battallon Standadand‘ Operatlng procedure
; family accommpdation is alloted for two years only. '

» R '3%% You are therefore requested to vacate the quarter No. LS-106

SRS QQ‘or bpfore 05. Feb 2000 o . i, =

- - . _ A :
- .“‘V‘\) . et X‘ N .',‘s " ‘

‘." ’ rSlf

‘The same.

s >
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{\ ?T' PRﬂiﬁﬂlﬁTIQH OF MATIER BY QHLJ REP AS EﬁB OBOER OF 4%3
i CENTRAL ADMINISTRATIVE TRIBUNAL., GUWAHATI
a - N0 61/2000 DT 16 FEB 2000

1. L. JU-S3906M  Capt R Thakuria of 31 .éésam Rifles v
repurted Lo Lhe Ouarber Master, 31 Assam Rifles Lo present e
case  From  the unite side as par 31 Asscaml _Riflm& letter 40
IVL6T013/ 25 /8001 /2000/016 dated 01 Mar 2000. ' ’

2. Allofment of ware)ed accomodation to persongl posted to this
unit  is governed by a S0P (Standard Operating Procedura) iscued
vide 31 Assanm Riftles lettor NG. L. 1203/34/S0P/A/~. dt 20 Hov 98,

3.+ The aim of this S0P is to lay down.guidelines to stream!ing
: thez procedure  for allotment of marriad . accommodation to  unjt
parsonel 1nclnd1ng divilians to ensure that over a period of time
'all personal of the unit, gelt a chance to stay with their familis-
in tha unit. A= por-the SO0P. overall shortage of marcied
acvomodation ‘in the unit is gshared by all categaries including
.erilxan employaes The SOP also ensures that all parsonnal aet
'tﬁa chance to avail the deTlJtY ot keeping their families in ar's
unxt area withmut batng partlal to any category of _persons  in
pdrticular . - '
4éf As  per unit - SOP nn'allntmwnt of married accommodation.
allotmant is made tor a pariod of two years for all categor jes ol
ﬁgrsnnat Jlrrespective bt their rank and status. This tenure  an
'bgi increased by the PummandAnt in case there is no waiting dis
1n raspective c@taqurma% A o

-, “ As per Miniﬁtry at Home ﬁffaxss letter ‘Ho. 17013/ 39793~ -
N pr’ V{PL) dated 23 Nov 23 forwarded by ‘Headquarters DGAR lette:r
T - NdL VI, umnnﬂﬂﬁ/qsmwr dated 27 Sep 93 tm aca}e of
'mirried accomodatlpn is ‘as- fol!ons 2= ' l
»F

Ty

s * S (a) aces - bow B
: ;:, (b) nCOs & ORa’  1ax
‘!ﬁ () .Civiliahs,f' .60%
;; i'f; 5: THare ' are ais. cnv*ilans taachers posted in  Assan -Rif]m

Mfdd)e School. Three taauhera are already accupying married
~aeqomndatmn xncluding vir BN azngh. One married accomodation  hac
baan re appropr:ated and allotted to two feachers staying withou
fam;lia54, Thus Tour married accommdatione have been allotted.
_ teachers making Jt. 6¢% which is. over and 4b0ve the  quols
. ‘,mqntxonad in para 6 (r) above. The glwth taacher Mre BC Malalkay
iqﬁresldlng in civil acvnmodat1on. :

- Shri ' BN angh, sr Taarhas dn Assam Ritlss Publxc School
[ined 31 ﬂsaam Rifles, on 29 Sep 97. He applied for married
pmuodaticn on 13 .0dt 97 and was allmtted Quarter No. LS-106 on. .
Bowy 97. +The tepure: of two years in respect of Shri BN Singh
R0 MNov 99, *'Since th&re was no waiting Yist in the
of aivili:n taaohors aﬂ Assam Rifioa Middle School, he
!;9 stav on, ﬁn hia- auottqd accomodaticn wi thin the
fz tmwp' "‘ , ‘s_‘---, o ;

>
I

wre et

% Fay “« *‘f'}‘l"ﬁ"‘hﬂ .
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8. On 16 Dec 99 an application was received by the - unit fiom

Shri RC Malakar, Teachar in Assam Rifles Middle School requesting

for married accommodation. After receipt of his app]xcatnnn Mr
. RC Malakar came up .on the wa1f1nq ligt in the teachar« category .

© 9, On raceipt of the application from Shri RC Malakar, Shii o o
Singh was ashud Lo valats the quartsr as per the SOP of the unil .

. Tha  vacation order was given (o Shri BN Singh  vide our  unil

leetter,Nu.|IV.&7013/24/Qccn/Engr/ 200G/001 dated 27 Jan 2000.
v T . ' '
. On &7 Feb 2000 Shri BN Singh put up an  application vide
-letter No.r...3mR/ARM:-;/1'/z'ooo/'s'seg." requesting to be.’ allowed s
stay in the- 'allotted married 'acvommodatxon “due  to medical
- ' p&oblam * On the' baq13 of the applxcatlon 8hri BN Singh was
. i ihterviewed by. the’ Comandant on 10 Fab 2000. During the
.4 interview it- Nas exbla1nﬂd by the Commandant to Mr BN Singh that
- he would have to vacate the quarter since ‘the . quarter ‘could be
a)lotted only for two ynars as per the SOP on the subject . e

i

-
. .

nas ‘also explsined that by connlnulnq to stay in the married
) f-quarter he "would be denving the *acllxty of acoommodatlon to mr
;-E‘Rﬁ Malakar . hxs tellow colleagua- .
. FIa .

" . \

SR gﬁl Durlng the 1nterv1ew the individual requested for one waeks

- axtension of time 1imit to vacate .the quarter. Then Mr BN Singh

Lo vide his applxcatxon dated 10 Feb 2000 irequested for one Wk
tima. to .vacate the atlotled married accomodation so thﬁf i

5 au}d ma ke altarpative  arrangements.. Since he had qive

an

. ﬁ aﬂsurance to. the Commandant that he would vacate the quarte: Fre

< JEW@? ‘given pormission .to ratain Qgrrled accomodation till 17 fab
IR ST St

A ¥ l?._'On 17 Feb 2000, Mr BN Singh put up an application vida

,,: 3 35tt°r No. 2000(Psr/01/01 alongwith an ' order issued by Ihe

7T cabtral Administrative iTribunal seeking a.stay on vacation it

e gggrtqr allotted to him. By taking much-a step . he has gone back
‘*5~nn ‘his words: nf~vaqatIQ9 the quarter within seven days which is a
@anaoh ot truat. Morea oVer he is 9ausihg inconvenience Lo other

i ‘ o~ . 5. g N Lo 5 sh, . * N . .
’ ilgan.tpacngngfwhoiaré~his gaxagaggee; e .
) hE st T -" “’:1?{‘ ,',_', Lo .:'1 Pt .: ;- ' . ~ - 4
?,f*:‘ 13 The abouafstatament has baen aiven by me and I have read it
_ C Gébr. ' Thes™ st&temant haa baen racorded corroctly and I sign it
o as correct : : : :
‘ ';. - 4‘., ) . : . \
11 [? . _);-. . . ,
<" ALY ) "

-.(1C~53906M Capt R Thakuriz)
‘Unit Representative.
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1.2 Ref to order dated 16 Feb 2000 passed by honourable Central Admlnlstrat1ve

)

tc%bunal for disposal of Annexure ) (legter dated 05 Feb 2000). ;
L s, N
3

2% 1 have perused the statements made by you on 3 March 2000 in pursuancé to

. thé letter No. IV. 67013/25/Accn/2000/016 dated 01 March 2000 and;the statements

made by -the representatlve of 31 Assam Rifles before the unit Quarter Master
Capt RY Soni in the office of the Quarter Master. ;

} 4
3.3 It has been made very clear to y0u on 3 March 2000 why further extension
1rche matter of occupation of marrled!quarter by you was not pos51ble

- 4. 3 I have to adhere strlctly to the ruleq prevailing in the un1t in the matter

ofoallot*ment of quarters to the c1v111an and the unit personnels Thelefore, |
d1¢ect you to vacate the qdarter LS 1= 106 forthwith enabling mé to allot. the

.sa e to Shri RC Malakar, Yeacher of Assdm Rifles Middle School who is already in

thg walting list.
.A:{

. _:
A\
¢

usgo St

M +
i

"Sj% This disposes of your thter date& 5 February 2000 in compliance with the

0 ger dated 16 February 2000 of the hoqéurable Central Administrative Tribunal.
¢ .
.‘4 ' }\' ﬁ 3
! ; ? |
! i ;,
‘: b ' ‘A‘
’{ 8’ ','.
4 o 4
. “; .
s {
i ; { ,.
Engl : ato\xm\\a \oth sidan : commandant
. compRang Kvea Mu ; ! '
-—.0\ . _t_Q - . . ‘ : . :’ .
: . 1 . ‘
1.4 "Honourable Chairman ; % - for your kind information and record
: Central Admin1strat1ve r1bunal 2 please with referenég to case
N % Guwahatx. } - §  No. 61/2000 f
| ﬂ {
: 3 }
Headquarters 2 .3" for information with respect to our
Arunachal and Assam Rand@ R g © letter No. IV. 67013/25/Accn/2000(007
psagn Rifles ¢ dated 25 Feb 2000.
c/o- 99 APO 1; '
' 5
2 2

B ]

A A
-
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) ] PRESENTATION QF MATTER BY SHRI BN SINGH AS. PER
H " ORDER OF &_HI__L &2&Lﬂl§lﬁﬁll!§ JRIBUNAL, Quﬂ&ﬂ&_l
N ' NO 61 zzoog D_I 6 FEB 2000
{
& o .
’ l.; I, Shri BN Singh, Sr-<Teacher in Assam Rifles Middle School
'hd\/e' reported to the Quarter Masret 21 Assam Riflaes to presant.
g my case as per 31 Assam Rifles letter No Iv. 67013/25/9ccn/2000/
) 016 dated 01 Mar 2000. : '
) .3 I, bad put up an appllcatlon requestlng to be %llowcd to
»rétaih accn till my postlng dated 0S5 Feb 2000. I had put up my
‘ application since I- hadvrecelved‘a Vacation order fwd vide your
o t letter No Iv. 67013/24/Accn/5ngr/”OOO/OOl dt 27 Jan 20Q0.
:3 Sx‘ In my appllcation, I had red?ested to retain my accn in the
& sﬁ;tlon as my wife is & 4sthama patient and.I cannot. 1aave her in
§'- my village s1nce there ié no one to look ‘after her. there
v ,\ . ) 5 .¢ s
{. 1 4é,f'5urther, teachers :are authorlsed 60% accn and ' out of 6
;/ sachers  only 3 teaﬁhe$s have bean allotted- accn constituting
I éiy 50% - and . thus. the' remalnlng 10%-cah be .allotted to the
1'f t%écher, Shri ‘RC Malakar who is 1n the waltlng llst for accn.
{ , : .
"J, 5{ "I had been allotted accn on 20 Nov 97 after I' had been
//n posted to the school on 28 Sep 97 I have a bdlance of two years
gl' s rv1ce . bafore my retlrement. In all my prev1ous postlng "I  had
K baen alLowed t0 retain my accn for my “full tenure. i '
R | f' ; ;
; '; 6! I will once agaln request mhe unit to allow me‘ to. retain
- - g;. acen  till i get pokted after completing my tenure at thjs
4 ;'1' . T L . :
i [,73 The above statemen**has beequiven by me and I. have read it
: 'eoéar. “The statement haﬁ(been recorded correctly and I'sign it as
. c%rrect.:: ' : |
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- NO 61/2000 DI, 16 FEB 2000

1. I, IC-53906M Capt R Thakuria . of 31 Assam Rifles have
reported to the Quarter Master, 31 Assam Rifles to present the
case - from the ' units side as per 31 Assam Rifles letter No.
IV.67013/25/Accn/2000/016 dated 01 Mar 2000. ’

2i" Allotment of married accomodation to personel posted to this

unit is governed by a SOP (Standard Cperating Procedure) issued

v1de 31 Assam leles letter No.I. 1203/34/SOP/A/— dt 20 Nov 98.

P , .

3{; The aim of this: SOP “is to lay down gu1dellnes id gtreamline
the ' procedure for allotment of marr1ad accommodation‘ to unit
pérsonel including civilians to ensure that over a pariod of time

, all personel of the unit gat a chance to stay with their families

~in  the unit, As per the sSop; overall shortage of married
accomodatlon in the unit is shared by all categories including

z civxlxan employeea The SOP also ansures that all personnel get
the chance to avail the fac111ty of keeplng their familxes in the

_- uh:t ‘area- without ba1ng partial to any category of parsons in
particular .o , . _ ﬁ.

4. As per unit 80P on allotment of married accommodatlon,
allotmeﬁt is made for a period of two years for all categories of
pérsonel 1rrespect1ve of their rank and. status. This tenure can
b%f increased by the Commandant 1n case there is no waltlng list
1n raspactlve categorles.. : ’

-
<

As per Mlnlstry of Home Affa1rs letter No. 27013/ 39/93~

: 5%?
| PE.V (Pt) dated 23 Nov 93 forwarded by Headquarters DGAR letter
{ N@; VIII. 11029}116/LNE/93 ngr dated 27 ‘Sep 93 tha scale of
ugrraed accomodation is‘as | ollou -f'j r '
[ 7 X . & ‘
5 S =
L % a) - 3cos Boy -

_(b) NcOs - &Oﬂs ,_,};4,‘,'.“. | o
(Q) Ci_vxlians - 60% S .

et e Vs e
L3

I

k st sy

N - Thare ' are 8ix c;vnlians teachers posted in Assam Rifles
I Hfddle School. - Three teachers ara already . occupying married
o L aqcomodatzon including Mr 8N Slngh One married accomodatlon has
besn re approprlated and. allotted’to two teachers staying without
famxlxes. ‘Thus - four” marr1ed accomodat1ons have been allotted to
eeachers ‘mak1ng it 66% which 1s over and above the quota
: mqntioned in para 6 {c) above. The sixth teacher. “Mr: RC Malakar

Cis ne51d1ng in czvil acoomodatxon. T SN
é - 1 ‘A‘.‘ i :~;‘:‘

o

e 73‘ Shri : BN Szngh sr. Teacher an Assam Rxfles Public " School
’ g }{_ned 31 Assam Riflas on 29 Sep 97. He applied 'for married

, “ipmmOdation on 13 Oot*97 and- was allothed Quarter NG, LS-106. on

'j;ﬂov 97. ' The: fsnure qf two yegrs in respect of Shrl BN Singh
B dted on 20 Nov. 99 'since there was no waiting list in the

TS tzcﬂv;xign tqgchors of, f an Rifles Niddla“School he

ad. t0 stay. on. .,}n hms auott;ad accomodat:ton mthm the

: ";Om Of tphﬁ 909. ._ o Ab:s”

Sl g s

£

’_*
. e
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8. On 16 Dec 99 an application was received by the unit from
Shri RC Malakar. Teacher in Assam Rifles Middle School requesting
for married accommodation.  After receipt of his application Mr

_ RC Malakar came up.on the waiting‘liSt in the teachers category.

9. On receipt of the applxcat1on from Shri RC Malakar Shri BN
Singh was asked to vacate the quartar as per the S0P qf the unit.

The vacation order -was given to Shri BN Slngh wvide our unit
letter No. IV. 67013/24/ﬁccn/Engr/ 2000/001 dated 27 Jan 2000.

10. On 07 féb ?OOO Shri BN Singh put up = an. application wvide
letter No.I.31AR/ARMS/T/2 OOO/‘%B7 requesting to be allowed to
stay 1in the allotted married aﬁvommodatiod due to medical
pﬁbblems. Oon the basis of the appllvatxon 8hr1 BM Sihdh Was
interviewed by the Commandant oh 10 Feb 2000.- During the
interview it was explained by rhe'Commandént to Mr BN Singh that
he would have to vacate the quarter gince the quarter could be

'allotted only for two years as per the SOP on the <ubject. He

was also explalned that by continuing to stay. in the married

iquarter he. would be denying the #acathy of a¢commodat1on ‘ta Mr
"'RC nalakar, his fellow collaaque. : . T

¢

ilr-‘ Urxng tha 1nterv1ew the 1nd1v1dua1 requested for one weeks
‘extensxon of time limit to vacate the quarter, Then Mr BN Singh
'vlde his appllcatxon dated 10 Feb 2000 requested for onhe waeks

time,’ to vacate the allotted married accomodation so that he
cduld 'make alternative arrangements .Since. he had giver an

assurance to the Commandant that . he would vacate the quarter. he

.was given perm1%51on to retain marrled accomodation tnll 17 Feb
2000 ‘ : d

quarter allotted to him. By taking. such a step he has gone bahk

c;v;lian teachers who are his colleagues.

_13. THB above statement ‘has been ngen by me and I have read it

ovBr. The statement hhs been recordqd correotly and I sign it

g\as correot. :

b e

: . o - . (IC-53906M Capt R Thakuria)
pated : 05 mMar 2000 ' 'unit Representative.

T

‘ 1@. On 17 Feob 2000, Mr BN Singh put up an application vide
letter No. 2000/Per/01/0) alongwith an order issued: by the
TtCentral Administrative .’ Tribunal seeking a stay. on vacation of

. on his words: of vacatlng the quarter within seven days which is a
‘breach of trust.  More over he is. causing inconvenlence to other
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RECEIPT ' L /*()

e Letter bearin~ No IV, 6701’/2%/Accn/2000/073 dated
ll Mar 2000 rece1ved from 31 Assam Pilfcs on. ii— ‘Mar 200N,

.Received.bf
.Si~nature ¢ - 47L4N lz/ch
' Name :.Shri B N Sinah

" Designation 3 Sr Teacher
Assam Rif les Middle School

. "~ .



